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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHAB W0 BENCH, ALL AHAB AD

Dated: 15.2.95

Original Application No: 1904 of 1954
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Vijay Kumar aged about 20 years
5/C Ram Das R/0 560/2,
Khushipurs, Jhansi.,

Mahesh Kumar aged about 27 years
S/C Har Das R/C Fuliya No. 9,
Tikonia, House No. 16, Jhansi.

Bhisham aged about 19 years S/C

Shri Ishwari R/U Janna Bridge Road,
Near Railuyay Cate, Nai Basti,
Satalagarh, Falual (Faridabadj.

Raju aged about 27 years S/C

omt. Ganga UDevi (Widow of Late Shri
Kishord Singh,, R/U 492, Khushipurs,
Jhansi.

ouraj Frakash agec about 24 years
S/U Smt. Chutia Bai (Widou of lte
Shri Raghubir Uayal), R/0 235,
Jhansi,

Rais lMohd., aged about 18 years
5/o Smt. Nasim bano (widow of
iate Shri Munna Khan Abcdul Gani),
R/U 102, Ibrzhim Compound,

Jhansi

Kali Charan aged zbout 18 years

S/o Smt. Ram Kali (Widow of Late
Shri Munge Ram) R/C Garhiyagacn,
Frem Hagar, Jhansi,

Mahe ndra Kumar aged atout 16 years
S/0 Shri Nathu Ram R/O0 House No.
214, Scrapgaecn Gate Under, Jhansi,

Ajeet Kumar Rai o ed abocut 18 years
5/C Shri Ram Bharuse Rai, R/0 Vill,
Sikandera, F.l. Nopwars, Distt,
Sikpuri,

Razseed Ali sged about 23 years

S/U Shri Asgar Al:, House No. 17

Chhoti Maszid, Subba Ke Konya ne Samane,
Fuliya No. 9, Jhansi,

Advoc ate ohri Haxkesh Verms
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2, The Divisional Rasilway Manzger,
Central Rsilway, Jhansi,

vevs wess Respondents.

By Advocate Shri ...

Hon'ble Mr. S.Des Gupta, Member-A
Hon'ble Pir, T.L.Verma, lMember-J

By Hon'ble Mr, S.0es Gupta, lMember-A
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Heard Shri Rakesh Verma learnsed counsel

for the applicants.

2 The case of the petitioners is that they
are the children of Railway Employszes wyho did nct
participate in the Railway Strike of 1974 and were
assured certain concessions including special
consiceration in respect of the children for
appcintment in the haileys. The gtitiomers contend
that after sttaining the mejority, they have
applied for being granted concession of

appolntment under the Railwuays but the seme hés

not been c onsidered so far,
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A The learned counsel for the petitioners
has draun our attention to representation dated
28.05.1994 uyhich has been submitted to the
Divisional Railway Manager, Central Railpay,

Jhansi by the applicants in this regard.

4 . ke are of the viey that at this stace
it would be sufficient to giva a directicn to the
respondents that the said representaticon dated
25.05.94 submitted by the applicants be considered
and oisposed of by & reasoned anu speaking order
within & perioc of 3 months frcm the cate cf
communication of this order. The petition is
cisposed of at the asumission stage with the

above direction. There will be no order as to

costs,
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:'Efiﬂx::i;afif:ﬂiﬁﬁ;ﬂl.; Railway Manager, , C entral Railuay,
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Jhansi by the applfawmﬁgii" his regard.
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respondents that the saic representaticn dated
28.05,94 submitted by the app licants be %n;u;nsjéfi&&' red
snd disposed of by a reasoned anc 8 peaking order
within 2 periog of 3 months from the cate cf
communication of this orger. The petition is
gisposed of at the sumission st&ge with the :
above direction. There will be no orger as to 'i-
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